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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,’
WESTERN ZONE BENCH, PUNE
APPEAL NO. 13/2024

Banda Nagaraj Kumar ... Appellant
versus
City and Industrial Development

Corporation & Ors. ... Respondents

REPLY AFFIDAVIT BY RESPONDENT NO. 3,
MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY
[, Abhay Madhukar Pimparkar, Director, Environment and Climate Change
Department, Government of Maharashtra and Member Secretary of

Respondent No. 3 do hereby state on solemn affirmation as under —

I am well conversant with the facts of the present case and I am competent to

swear this Affidavit based upon the records available with this office.

1. It is submitted that at the very outset this respondent denies each
averment made in the present appeal which is contrary to and
inconsistent with the averments made and facts states in the present
reply. It is submitted that nothing stated in the appeal may deemed to
have been admitted by this respondent unless and until the same has

been admitted by the respondent.
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The present case challenges the MCZMA recommendation from CRZ
point of view granted to Tirupati Tirumala Devasathanam for their
proposed construction of Tirupati Venkateshwara Swami Temple at

plot no. 3, sector 12, Ulwe Node, Tal. Panvel, District Raigad.

At the outset it is submitted that this appeal in its present form is not
maintainable. It is seeking reliefs which are plural and is contrary to the
provisions of Rule 14 of NGT (Practice and Procedure) Rules, 2011.
Rule 14 provides that an appeal filed before the Tribunal shall be based
upon a single cause of action and may seek more than one relief only in
the event that such reliefs are consequential to one another in relation to
that single cause of action.

There are multiple causes of action as the Appellant is challenging the
MCZMA recommendation, seeking restoration of the alleged degraded
/ reclaimed area which was previously used for the purpose of casting
yard for Mumbai Trans Harbour Link project. Further, it is also praying
restoration of free flow of intertidal water from Thane creek to the plot
no. 13 in sector 12, Ulwe Node, Panvel. All these issues are giving rise
to separate cause of action for which separate remedies have been

clubbed together in this appeal which cannot be allowed.
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5. Moreover, for praying restoration of any degraded / destructed area,
separate original application has to be filed. Present Appeal has been
filed even under sec. 15 of the NGT Act, 2010, which is not

maintainable alongwith an appeal under sec. 16.

6. Initially, the PP through CIDCO submitted their application for érmt of
MCZMA recommendation vide their letter dated 17" May, 2023. The
said application was considered by MCZMA in its 167" (Day 2)
meeting dated 23™ May, 2023. It was observed that total plot area of

project 40,000 m2 falls partly in CRZ IA, CRZ II and Non CRZ area.

7. PP has submitted the CRZ map in 1:4000 scale of the project site
prepared by Institute of Remote Sensing, Chennai as per approved

CZMP under CRZ Notification, 2011.

Sr. No. CRZ classfication Area (Sq.Mtrs.)
1 CRZ TA (50 m mangrove buffer zone 274818
area) B,
2 Gl 25,656.58
3 Outside CRZ area 11.595.70
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8. MCZMA noted that currently, approved CZMP under CRZ
Notification, 2011 is approved and in force. New CZMPs under CRZ
Notification, 2019 were not yet approved. ( CZMPs under CRZ

Notification, 2019 of Raigad District is approved in August, 2023)

9. As per the CZMP map submitted by PP, out of total area of 40,000.46
Sq.Mitrs., the plot area situated outside CRZ area is 11,595.70 Sq.Mitrs.
The Authority observed that the PP need to restrict the proposed
construction in Non CRZ area, as per approved CZMP, 2011. Expert
Members suggested that there shall not be impact on CRZ area, from

construction activities proposed in Non CRZ area.

10. After deliberation, MCZMA decided to recommend the proposal for

construction in non CRZ area to concern Planning Authority from CRZ

TG : . : : o
'T A . point of view subject to following conditions :
0/""‘" -~
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Ag;,, M.D. Patal ‘ \1) CIDCO to ensure that construction is proposed in Non CRZ
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R2g. No.2: ’ ] ! . :
% {:;}pitmﬂz /’ ‘f’:s! area strictly as per approved CZMP under CRZ Notification,
£, \ 24-3-2023 S N

§ i .‘,jb / 2011.

2) No construction is allowed in Mangroves or its 50 meters buffer

zone area, without the permission from Hon’ble High Court.
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3) No construction in CRZ II area is allowed till finalisation of

CZMP under CRZ Notification, 2019.

4) Debris generated during the construction activity should not be
dumped in CRZ area. It should be ensured that debris is
processed in a scientific manner at a designated site.

5) There shall not be impact on CRZ area, from any activities

proposed to be carried out in Non CRZ area.

6) All other required permission from different statutory

authorities should be obtained.

Copy of MCZMA Minutes of Meeting dated 23-05-2023 is attached as

Annexure 1.

As far as the allegation that why did MCZMA gave recommendation if
the proposed activity is falling in non CRZ area, it is submitted that, the
project site is one continuous land parcel which is partly in CRZ and
partly outside CRZ area. Considering the said CRZ status, even though
the construction of temple was proposed outside CRZ portion of land,

the MCZMA on conservative side & considering of environmental

i A
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12. As far the allegation that how MCZMA imposed the condition that no
construction in CRZ II area is allowed till finalisation of CZMP under
CRZ Notification, 2019, it is submitted that the MOEF&CC, published
the new CRZ Notiﬁcatior‘l, 2019 vide S. G.R. 37(E) dated 18" January,
2019 in supersession of CRZ Notification, 2011. As per the para 6 of
the CRZ Notification, 2019, “ A4/l Coastal States and Union Territory
administrations shall revise or update their respective coastal zone
management plan (CZMP) framed under CRZ Notification, 2011
number 19(E) dated 6" January, 2011 as per provisions of this
notification... ..... ” Accordingly, draft CZMPs of the coastal district of
the Maharashtra was prepared through National Centre for Sustainable
Coastal Management (NCSCM), Chennai which is Central Govt.,
authorized agency. At the relevant time, the draft CZMPs under CRZ
Notification, 2019 were under advanced stages of approval by the
MOoEF&CC, and soon was to be implemented. Hence, the MCZMA
took cognizance of the said draft CZMP under CRZ Notification, 2019.

However, the MCZMA rightly applied the approved CZMP under CRZ

/«\ Notification, 2011 which was in force at the relevant time and
Vi ~
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Notification, 2019 which has already been published in 2019 and its
draft CZMP for understating its future implications, is a precatory step
and rightly addressed by putting stringent condition that till finalization
of the CZMP under CRZ Notification, 2019, no construction in CRZ II

area is allowed.

13. The Ministry of Environment, Forest and Climate Change, approved
the CZMPs of the Raigad District in August, 2023, under CRZ
Notification, 2019. As per the said CZMP, in case of seafront, the CRZ
limit from the High Tide Line is 500 meter and in case of tidally
influenced water bodies like creek, bay etc., is maximum 50 meter. On
virtue of the approval of the CZMP, the CRZ Notification, 2019
became implementable for regulation of permissible activities in CRZ

area within the framework of approved CZMP, 2019.

14. Later, PP through CIDCO submitted proposal on 30™ October, 2023 as
per CRZ Notification, 2019 and approved CZMP, 2019. The said
proposal was considered by the MCZMA in their 170™ Meeting dated

2" November, 2023.

WNH.I/ 000 scale superimposed with project layout prepared by the
‘..t“’,-"‘ N
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IRS, Chennai (Central Govt. Agency), in accordance with approved
CZMP, 2019. IRS Chennai in their report of October 2023, as per the
CRZ notification 2019, out of total area of 40,000.46 m2, 2,748.18 m2
falls in CRZ — IA (50 m mangro;/e buffer zone), 7,729.28 m2 falls in
CRZ II and the remaining area of 29,523 m?2 is out of CRZ area as per

CRZ notification, 2019.

Proposed area of project site in various CRZ

Project Site Boundary
Sr. No. CRZ — Classification Area in Sq.M.
1 CRZ — TA (50 m mangrove buffer 2,748.18
zone)
2 CRZ-1I 7.729:28
3 Outside CRZ 29,523.00
Total 40,000.46

As per the said report, the proposed main temple, constructions, drain
facilities and road completely falls outside CRZ as per approved CRZ

notification, 2019.

Copy of the above said IRS report is attached as Annexure 2

superimposition of the project layout on CRZ mapping 1:4000 scale by

" the IRS, Chennai, MCZMA decided to grant the impugned CRZ
@ O
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recommendation for the proposal for construction of the temple in Non
CRZ area of the site. Only, Compound wall for fencing and
landscaping garden is allowed in 50 m mangrove buffer zone.
Accordingly, the MCZMA vide letter dated 20th November, 2023
recommended the proposal from CRZ point of view subject to
compliance of certain conditions. Specific conditions mentioned are as

follows:
i.  CIDCO to ensure that construction is proposed in Non CRZ
area strictly as per approved CZMP under CRZ Notification,

2019.
ii.  CIDCO to ensure that mangrove cutting is not allowed.

iii. PP to obtain the Mangrove Cell NOC for the said activity

within 50 m mangrove buffer zone.

iv.  No construction is allowed in mangroves or its 50 m buffer

zone area, without Hon’ble High Court’s permission.

v.  Debris generated during the construction activity should not be

dumped in CRZ area. It should be ensured that debris is

o -,’l.‘.’-‘o.,‘«\
-~
e ‘.,’... - -

A ) NG i ; :
“process€d in a scientific manner at a designated site.
TSN




411

vi.  There shall not be impact on CRZ area, from any activities

- proposed to be carried out in non CRZ area.

vii. All other required permission from different statutory
authorities should be obtained before starting construction at the

site shall be ensured by urban local body.

Copy of MCZMA 170" Meeting dated 2™ November, 2023 and

recommendation letter is attached as Annexure 3

17. The Appellant has raised many grounds for challenging the impugned
clearance. The grounds which are related to MCZMA are being
answered below.

18. Vide ground G it is alleged that vide the impugned CRZ clearance,
respondent authorities have illegally opened up eco-sensitive CRZ land
for development, it is submitted that MCZMA’s mandate is as per the
CRZ Notifications, various Office Memos and other directions issued
till date by the MoEF&CC. CZMP prepared and approved by IRS,
Chennai, MoEF authorised agency has been taken into consideration.

o “ :m T“E\Ii/[oreover MCZMA'’s recommendation is subject to compliance of the

/s S
/ ‘.»f L 5 varlQ s conditions which are imposed on the PP.
{ 1{ ;."A SR g 3 \ §= AN
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19. In ground J it is alleged that construction of temple project is not listed
as a permissible activity under CRZ Notification, 2011 and 2019, but
MCZMA permitted the project to be constructed on the 11,595.70 m2
of land which fell beyond thé scope of CRZ land. In response it is
submitted that the CRZ Notification, 2019 published by MoEF&CC,
under para 5 (“Regulation of permissible activities™), enlisted the
developmental activities which are to be regulated in different
categories of CRZ in accordance the said Notification and within the
framework of the approved CZMP. It is submitted here that all
development activities, per se by name is not mentioned in the said
para 5 of the CRZ Notification, 2019. In the instant case, the project
activity of the construction of temple is situated outside CRZ area and
thus, the activity is outside the ambit of the CRZ Notification, 2019.
Hence, its permissibility issue is out of question. MCZMA observed
that the project site is one continuous parcel of land which is partly
situated in CRZ area and partly in Non CRZ area. Main activity of the
temple complex is proposed outside CRZ area and only, ancillary

activity like compound wall and landscape is situated within CRZ area.

™
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B Coastal Zone Management Authority shall examine the documents, in
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clause (i) above, in accordance with the approved Coastal Zone
Management Plan and in compliance with this notification...”

Considering this, being on conservative side, the MCZMA allowed the
proposal from CRZ Point of view within the framework of approved

CZMP and subject to certain conditions.

20.In ground K it is alleged that MCZMA in their 167" Meeting
recommended the project under CRZ Notification, 2011 as CZMP
maps prepared under 2011 Notification were approved as on date and
CZMP maps under 2019 notification were still pending, MCZMA
specified that “no construction in CRZ II area is allowed till finalisation
of CZMP under CRZ Notification, 2019.”

21. Further in ground L it is alleged that such condition is entirely illegal,
malafide and untenable in law as such a condition directly contradicts
the very first condition of the recommendation of MCZMA that

“CIDCO to ensure that construction is proposed in Non CRZ area

N
1} A f.';\ strictly as per approved CZMP under CRZ Notification, 2011.” In
R K ) il

&ML ,\ \'igresponse to both the grounds K & L it is to reiterate that the
Al okl

B3 et gk
A NGl a NG Do)

i
/ 5‘ /MOoEF&CC, published the new CRZ Notification, 2019 vide S. G.R.

e
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37(E) dated 18" January, 2019 in supersession of CRZ Notification,
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2011. Under CRZ Notification, 2019, Draft CZMPs of the coastal
district of the Maharashtra was prepared through National Centre for
Sustainable Coastal Management (NCSCM), Chennai which is Central
Govt. authorized agency. At the relevént time, the draft CZMPs under
CRZ Notification, 2019 were under advanced stages of the approval by
the MoEF&CC, and soon was to be implemented. Hence, the MCZMA
took cognizance of the said draft CZMP under CRZ Notification, 2019.
However, the MCZMA rightly applied the approved CZMP under CRZ
Notification, 2011 which was in force at the relevant time and
recommended the project within the framework of the approved CZMP
under CRZ Notification, 2011. Taking cognizance of the CRZ
Notification, 2019 which has already published in 2019 and its draft
CZMP for understating its future implications is a precautionary step
and rightly addressed by stipulating stringent condition that, till
finalization of the CZMP under CRZ Notification, 2019, no
construction in CRZ II area is allowed.

22. In ground M, it is alleged that, MCZMA evidently provides a buffer to

""""“\&KPP to permit it to make use of the more development friendly

. 8§
;v“ 3 % ..._4;‘:".‘__ ._..:-n.,,‘ "{N’
/ ) I‘C{*/@g s of CRZ Notification, 2019, under which additional
G /;f h4is3. M. 1”-f\
C:; | GR. M. dwe,ophlqnt work would be permissible in CRZ II areas. It is
\O, \ / & & 0
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submitted that in the 167% meeting dated 23-05-2023, the MCZMA
rightly and justly deliberated the matter in view of the valid CZMP
under CRZ Notification, 2011 and allowed the proposal from CRZ
point of view. The averment made by applicant with respect to draft
CZMP, 2019 under CRZ Notification, 2019, is mere figment of
imagination and hold no ground. The MCZMA acted in accordance
with applicable CRZ Notification, 2011 and CZMP under it.

23. In ground N, it is alleged that MCZMA could not lawfully factor in the
2019 Notification while considering the proposal for the temple project
and recommending its construction under the CRZ Notification, 2011
since the CZMP maps for Raigad district under the 2019 notification
were not approved at the time when the MCZMA was considering the
proposal on 23-05-2023. In response, it is to state here that this
averment has been addressed in above-mentioned para 12 and 23.

24.In ground O, that during the 23-05-2023 meeting, MCZMA did not
consider the fact that the plot leased out for the temple project is part of

LN
¢ tl}p‘.,_MCZMA deliberated the proposal from CRZ Point of view and its

WD P, NP
e Lok |

!
: 3 lprca}ions with respect to CRZ in view of the CRZ map in 1:4000 scale
.'l‘ 3 i'l
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prepared by IRS, Chennai in accordance with approved CZMP in force

at the relevant time.

25.In ground P, it is alleged that the terms of the MCZMA

recommendation are self-contradictory. In resi)onse to it is submitted,
that MCZMA recommendation is consistent and clear. MCZMA taking
the cognizance of the CRZ map in 1:4000 scale superimposing the
project layout and in accordance with CRZ Notification, 2019
recommended the project from CRZ Point of view. Main activity of the
project is temple complex, which is proposed outside CRZ area and,
only ancillary activities like Compound wall and landscape are allowed
and are situated within CRZ IA area (50 m mangrove buffer zone area).
It is mandatory for the PP to obtain the prior High Court permission as
per Hon’ble High Court order dated 17" September, 2018 in PIL

87/2006 for activities falling in 50 m mangrove buffer zone.

26.In ground Q and R it is alleged that such construction in mangrove

P S
LOT

buffer zone is prohibited under the CRZ Notifications of 2011 and
2019 and that no enabling provision of the CRZ Notification permits
MCZMA to permit such unauthorised construction in CRZ areas. In

%&\it is submitted that landscape and compound wall are ancillary
[ e

_;~~3"f_*.~,a t'fﬁ‘t); proposed for main construction activity of temple complex.
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The said activities may not be explicitly mentioned in the para 5.1.1.
CRZ IA of the CRZ Notification, 2019, however, the said para allows
certain developmental activities like laying of pipelines, transmission
of line, conveyance system, road on stilt etc, within CRZ IA (50 m
mangrove buffer zone area). Further, as per the Hon’ble High Court
order dated 17™ September, 2018 in PIL 87/2006, construction of
compound wall for protection of mangroves is allowed. Hence,
considering the spirit of the Notification, the MCZMA observed that
the compound wall and landscape for the temple complex can be
allowed within 50 m mangrove buffer zone. It is with a condition that
“No construction is allowed in mangroves or its 50 m buffer zone area,
without Hon’ble High Court’s permission”

27. In ground S it is alleged that MCZMA had not verified whether the said
plot has been physically demarcated at the said site, in reply it is
submitted that the MCZMA considered the CRZ map in 1:4000 scale

2 \prepared by IRS, Chennai who prepared the map visiting/ surveying the
IR

SguN TR ] A }ite under reference. The IRS, Chennai is a responsible central Govt
\% N Sxpipaes /oo
W

’.\0\\ “3-«<c;” o \f'{;' authorized agency entrusted for preparation of the CRZ map.
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%“:ﬁ-&—“/ 28.In ground W, it is alleged that MCZMA proceeded to issue the

impugned CRZ clearance without any additional mitigation methods or
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conditions, in response it is submitted that, the MCZMA has

recommended the proposal with safeguards of specific conditions

which are mandatory and binding on the PP to comply with. The said

conditions are put keeping in view the environmental considerations.

Conditions are re-iterated as below:

ii.

1ii.

.

Vi.

Tffa
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CIDCO to ensure that construction is proposed in Non CRZ
area strictly as per approved CZMP under CRZ Not{fication,

2019.
CIDCO to ensure that mangrove cutting is not allowed.

PP to obtain the Mangrove Cell NOC for the said activity

within 50 m mangrove buffer zone.

No construction is allowed in mangroves or its 50 m buffer zone

area, without Hon'ble High Court’s permission.

Debris generated during the construction activity should not be
dumped in CRZ area. It should be ensured that debris is

processed in a scientific manner at a designated site.

There shall not be impact on CRZ area, from any activities

proposed to be carried out in non CRZ area.
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vii.  All other required permission from different statutory
authorities should be obtained before starting construction at

the site shall be ensured by urban local body.

In ground Y it is alleged that the impugned clearance is in breach of
regulation 7(iii) r/w 8(ii)(b) of the 2019 Notification, which mandates
that any project that involves CRZ II and / or CRZ III land and
traverses through CRZ I or CRZ IV area shall be considered only by
the Ministry based on the recommendations of the concerned CZMA.. It
is further alleged that the impugned clearance has been granted without
the involvement of the Ministry, in response it is submitted that, the
MCZMA recommended the proposal from CRZ point of view under
CRZ Notification, 2019, as per which, the main temple complex is
proposed in Non CRZ area and only activities which are ancillary like
landscape and compound wall are allowed within 50 m mangrove
buffer zone area. The MoEF&CC, has published the amended CRZ
Notification dated 24" November, 2022 and further issued Office
\Memorandum dated 29" November, 2022, as per which, Certain
4Ct1V1tl€S like, Stand along jetties, Salt works, Slipways, temporary

constructions and Erosion control measures (like Bunds, Seawall,

9 o
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submerged reef, Sand nourishment etc) located in CRZ I and CRZ IV
required clearance from CZMA (i. e. no need of approval from the
MOoEF&CC). Vide the said OM, the MoEF&CC has carved out an
exception for certain activities mentioned above falling in CRZ‘I areas
to be permitted at MCZMA level.

MCZMA observed that the compound wall and landscape for the
temple complex situated in CRZ I area can be allowed at MCZMA
level, however, with a condition that “No construction is allowed in
mangroves or its 50 m buffer zone area, without Hon ble High Court’s

permission”

It is binding on the PP to obtain prior High Court permission for
activities like landscape and compound proposed within 50 m

mangrove buffer zone.

Copies of the amendment dated 24™ November, 2022 to CRZ
Notification and Office Memorandum (OM) dated 29" November,

2022 of the MoEF&CC are attached jointly as Annexure 4

2. &
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clearance is in conformity with the provisions of the CRZ Notification,
2019 and approved CZMP under it. It is again to re-iterate that the
main project activity i.e. temple is proposed outside CRZ area. Only,
compound wall for protection and landscaping are proposed within 50
m mangrove buffer zone area. The said activities are seen permissible
in the backdrop of above mentioned para 5.1.1. CRZ IA of the CRZ
Notification, 2019 and allowed at MCZMA level in view of the above
mentioned OM dated 29™ November, 2022 of MoEF&CC. Hence, the
para 7(iii) r/w8(iii)(b) of CRZ Notification, 2019 is not applicable to

the project.
31. To summarise the reply of the MCZMA, it is stated —

a) The CRZ Notification, 2019 published by MoEF&CC, under
para 5 (“Regulation of permissible activities™), enlisted the
developmental activities which are to be regulated in different

categories of CRZ in accordance the said Notification and

“ ’? }.‘ within the framework of the approved CZMP. All development

Reg. N4 FE S
G exp- D/ i ificati i .
> ;&:3 2028 / ﬂ,)_;;/ﬂle CRZ Notification, 2019. In the instant case, the project
&)' \..w...—-// ’::3‘

OF ] A}ﬁ\,‘/’ activity of the construction of temple is situated outside CRZ
™
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area and thus, the activity is outside the ambit of the CRZ
Notification, 2019. Hence, its permissibility issue is out of
question. MCZMA observed that the project site is one
continuous parcel of land which is partly situated in CRZ area .
and partly in Non CRZ area. Main activity of the temple
complex is proposed outside CRZ area and only, ancillary
activity like compound wall and landscape is situated within
CRZ area. The para 8 of the CRZ notification, 2019, stipulates
as “ The concern Coastal Zone Management Authority shall
examine the documents, in clause (i) above, in accordance with
the approved Coastal Zone Management Plan and in
compliance with this notification...”

b) Considering this, being on conservative side, the MCZMA
allowed the proposal from CRZ Point of view within the
framework of approved CZMP and subject to certain

conditions.

¢) The MoEF&CC, published the new CRZ Notification, 2019

~.. vide S. G.R. 37(E) dated 18th January, 2019 in supersession of

%

5

<oy

X

’QRfZ;“‘Notiﬁcation, 2011. Under CRZ Notification, 2019, Draft
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CZMPs of the coastal district of the Maharashtra was prepared
through National Centre for Sustainable Coastal Management
(NCSCM), Chennai which is Central Govt. authorized agency.
At the relevant time, the draft CZMPs under CRZ Notification,
2019 were under advanced stages of the approval by the
MOoEF&CC, and soon was to be implemented. Hence, the
MCZMA took cognizance of the said draft CZMP under CRZ
Notification, 2019. However, the MCZMA rightly applied the
approved CZMP under CRZ Notification, 2011 which was in
force at the relevant time and recommended the project within
the framework of the approved CZMP under CRZ Notification,
2011. Taking cognizance of the CRZ Notification, 2019 which
has already published in 2019 and its draft CZMP for
understating its future implications is a precautionary step and
rightly addressed by stipulating stringent condition that, till
finalization of the CZMP under CRZ Notification, 2019, no

construction in CRZ II area is allowed.

It is submitted that in the 167th meeting dated 23-05-2023, the

MCZMA rightly and justly deliberated the matter in view of the
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valid CZMP under CRZ Notification, 2011 and allowed the
proposal from CRZ point of view. The averment made by
applicant with respect to draft CZMP, 2019 under CRZ
Notification, 2019, is mere figment of imagination and hold no
ground. The MCZMA acted in accordance with applicable CRZ

Notification, 2011 and CZMP under it.

MCZMA recommendation is consistent and clear all
throughout. MCZMA taking the cognizance of the CRZ map in
1:4000 scale superimposing the project layout and in
accordance with CRZ Notification, 2019 recommended the
project from CRZ Point of view. Main activity of the project is
temple complex, which is proposed outside CRZ area and, only
ancillary activities like Compound wall and landscape are
allowed and are situated within CRZ IA area (50 m mangrove
buffer zone area). It is mandatory for the PP to obtain the prior
High Court permission as per Hon’ble High Court order dated

17th September, 2018 in PIL 87/2006 for activities falling in 50

. m mangrove buffer zone.
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f) Landscape and compound wall are ancillary activities proposed
for main construction activity of temple complex. The said
activities may not be explicitly mentioned in the para 5.1.1.
CRZ IA of the CRZ Notification, 2019, however, the said para
allows certain developmental activities like laying of pipelines,
transmission of line, conveyance system, road on stilt etc,

within CRZ IA (50 m mangrove buffer zone area).

g) Further, as per the Hon’ble High Court order dated 17th
September, 2018 in PIL 87/2006, construction of compound
wall for protection of mangroves is allowed. Hence, considering
the spirit of the Notification, the MCZMA observed that the
compound wall and landscape for the temple complex can be
allowed within 50 m mangrove buffer zone. It is with a
condition that “No construction is allowed in mangroves or its
50 m buffer zone area, without Hon'ble High Court’s

permission”.

MCZMA has recommended the proposal with safeguards of

specific conditions in the impugned recommendations, which

PR
R E o g
AR
sy e

are mandatory and binding on the PP to comply. The said

i @
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conditions are put keeping in view the environmental

considerations.

i) The MoEF&CC, has published the Office Memorandum dated
29th November, 2022, Certain activities like, Stand along
jetties, Salt works, Slipways, temporary constructions and
Erosion control measures (like Bunds, Seawall, submerged r;aef,
Sand nourishment etc) located in CRZ I and CRZ IV required
clearance from CZMA (i. e. no need of approval from the
MoEF&CC). Vide the said OM, the MoEF&CC has carved
out an exception for certain activities mentioned above falling
in CRZ I areas to be permitted at MCZMA level.

j) MCZMA observed that the compound wall and landscape for
the temple complex situated in CRZ I area can be allowed at
MCZMA level, however, with a condition that “No

construction is allowed in mangroves or its 50 m buffer zone

area, without Hon'ble High Court’s permission”.

activities like landscape and compound proposed within 50 m

mangrove buffer zone.

- @
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1) The main project activity i.e. temple is proposed outside CRZ
area. Only, compound wall for protection and landscaping are
proposed within 50 m mangrove buffer zone area. The said
activities are seen permissible in the backdrop para 5.1.1. CRZ-
IA of the CRZ Notification, 2019 and allowed at MCZMA level
in view t_)f the a‘b(‘i)hve men’;ioned'OM dated 29th November,
2022 of MoEF&{C_:C. Héi}ce; the par§-7§iii)r/w8(iii)(b) of CRZ
Notification, 201“9 i's not e;f)plicable to thé'-.f)roj ect

32. Based on the above reply it is prayed that the present appeal is liable to

be rejected and may accordingly be rejected.

33. In light of the above averments, this respondent craves leave to file any
additional reply as and when required. It is respectfully prayed that
Environment Department shall abide by any orders and directions

issued by the Hon’ble Tribunal.

(Abhay Madhukar Pimparkar)

LS Place: Mumbai
Deponent

g
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Director, Env&CC Department and

Member Secretary, MCZMA

Date: 9 3-4-202(y

VERIFICATION

I, Abhay Madhukar Pimparkar, Age 49 years, Director, Environment
and Member Secretary of the Maharashtra Coastal Zone Management
Authority, having my office address at 15" Floor, New Administrative
Building, Mantralaya Mumbai, do hereby verify & declare that statements
made in the aforesaid Paras are true and correct to the best of my knowledge
and information and I believe the same to be true and that nothing material

has been concealed therefrom.

Verified at Mumbai on thls%%y of April, 2024

. %W

( Abhay Madhukar Pimparkar)
Director, Environment &CC and
MS, MCZMA
Deponent Y
BEFORE ME
%\ D -
AsS M. D, PAT {F q
ADVOCATE & r'(*TA%k(j\\&; Z

Kohinr House,
4, Dhuswadi, Dhobitalao,
MUMBA.! » 040 D02,
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Minutes of 167t (Day 2) meeting of the Maharashtra Coastal Zone Managerment
Authority held on 23 May, 2023

._‘1

The 167™ (Day 2) meeting of the Maharashtra Coastal Zone Management Authority
(MCZMA) was held under the Chairmanship of Principal Secretary (Environment and
Climate Change). In view of present pandemic situation of COVID-19, it was decided fo
appraise the proposals by using information technology facilities. Hence, the proposals
were appraised through Videoconferencing technology on Cisco WebEx platform on 23™
May, 2023. List of members present in the meeting is at Annexure-IL.

ITEM: Proposed canstruction of Tirupati Venkateswara Temple at plot No. 3,
Sector 12, Ulwe Node, Tal: Panvel, District Raigad by Tirumala Tirupati
Devasthanam (TTD)

INTRODUCTION:

The representative from Tirumala Tirupati Devasthanam (TTD) and CIDCO
officials presented the proposal before the Authority.

The Tirumala Tirupati Devasthanam (TTD) has proposed construction of Tirupati
Venkateswara Temple at plot No. 3, Sector 12, Ulwe Node, Tal: Panvel, District Raigad

The plot area of project is 40,000 Sqm. As per submission, the project site falls partly
in CRZ TA, CRZ IT, and Non CRZ area.

The PP has submitted the CRZ map in 1:4000 scale of the project site prepared by IRS,
Chennai as per approved CZMP under CRZ Notification, 2011

Sr CRZ classification Area (Sgm)
"| No.
1 CRZ IA ( 50 m mangrove buffer zone area) 274818
2 CRZ IT 25656.58
3 Outside CRZ area 11595.70
Total . | 40000.46
DELIBERATIONS:

The Authority noted that currently, approved CZMPs under CRZ Nofification, 2011 is
approved and in force. New CZMPs under CRZ Nofification, 2019 are not yet approved.

The Authority noted that the PP has submitted the CRZ map in 1:4000 scale of the
project site prepared by IRS, Chennai as per approved CZMP under CRZ Notification,
2011, As per the said map, out of total area 4000046 Sqm, the plot area situated outside
CRZ area is 11595.70 Sqm. The Authority observed that the PP need to restrict the
proposed construction in Non CRZ argaf,"'f 3 'L%gq CZMP, 2011, Expert Members
suggested that there shall not b pﬁ & anfrom construction activities
proposed in Non CRZ area.

& ;@'f‘fﬁ—/’
Member Secretary Chairman
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Minutes of 167t (Day 2) meeting of the Maharashtra Coastal Zone Managerment
Authority held on 23™ May, 2023

DECISION: 5

The Authority after deliberation decided fo recommend the proposal for
construction in Non CRZ area te concern planning Authority from CRZ point of view
subject to compliance of following conditions:

1.. CIDCO to ensure that construction is proposed in Non CRZ area strictly as per
approved CZMP under CRZ Notification, 2011,

2. No construction is allowed in Mangroves or its 50 m buffer zone area, without
Hon'ble High Court permission.

3. No construction in CRZ II area is allowed fill finalization of CZMP under CRZ
Notification, 2019.

4, Debris generated during the construction activity should not be dumped in CRZ
area, It should be ensured that debris is processed in a scientific manner at a
designated site.

5. There shall not be impact on CRZ area, from any activities proposed fo be carried
out in Non CRZ area

6. All other required permission from different statutory authorities should be
obtained

Annexure I
_List of members/officials present in the online meeting:

Mr. Bhushan Gagrani, ACS, UDD, Member, MCZMA

Mr. Adarsh Reddy, Addl Charge, PCCF, Mangrove Cell

Dr. Mahesh Shindikar, College of Engineering, Pune, Expert Member, MCZMA

Mr. Mirashe, Representative from the Industry Dept, Member MCZMA

Mr. Maruti Kudale, Ex Director, CWPRS, Expert Member, MCZM

Mr. Abhay Pimparkar, Director, Environment & CC and Member Secretary, MCZMA

o Gl po B PO

Member Secretary Chairman
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REF NO. AU/IRS/SJ/332-2023-REV DT. 06.10.2023 (07.03.2023)

Preparation of Local Level CRZ Map for the
Project Site and Proposed Construction at
Village Gavhan, Taluka Panvel, District Raigad,
Maharashtra by Superimposing on Approved
CZMP as per CRZ Notification 2019

SPONSORED BY

The Executive Officer
Tirumala Tirupathi Devasthanam
Road No. 25, Jain Society, Floor G, Plot 67 Jayant
United Jain Students Home Road, Sion, Mumbai
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REF NO. AU/IRS/SJ/332-2023-REV DT. 06.10.2023 (07.03.2023)

Preparatlon of Local Level CRZ Map for the
Project Site and Proposed Construction at
Village Gavhan, Taluka Panvel, District Raigad,
Maharashtra by Superimposing on Approved
CZMP as per CRZ Notification 2019

SPONSORED BY

The Executive Officer
Tirumala Tirupathi Devasthanam
Road No. 25, Jain Society, Floor G, Plot 67 Jayant
United Jain Students Home Road, Sion, Mumbai

}INS ITUTE OF REMOTE SENSING
’ {: ANNA UNIVERSITY, CHENNAI-25

October 2023
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Preparation of Local Level CRZ Map for the Proposed Construction at Village Gavhan, Taluka
Panvel, District Raigad, Maharashtra by Superimposing on Approved CZMP as per CRZ
Notification 2019

Preparation of Local Level CRZ Map for the
Proposed Construction at Village Gavhan,
Taluka Panvel, District Raigad, Maharashtra by
Superimposing on Approved CZMP as per CRZ
Notification 2019

ABSTRACT
On the request of The Executive Officer, Tirumala Tirupathi Devasthanam,

Road No. 25, Jain Society, Floor G, Plot 67 Jayant United Jain Students Home

Road, Sion, Mumbai, a survey was carried out to prepare the local level CRZ

map for the project site at village Gavhan, taluka Panvel, district Raigad,

Maharashtra by superimposing on approved CZMP as per CRZ Notification

2019 (Map.No. MH.74). The satellite imagery of the study area was interpreted

setback lines as per

srenced cadastral map

8l layout of proposed

‘ the remaining area of 295235q.m is out of CRZ as per CRZ notification 2019.
The generated HTL co-ordinates in WGS 84 system, CRZ map in 1:4000,

approved CZMP 2019, and satellite imagery of the project site are presented

in Annexure |, Annexure Il, Annexure lll and Annexure IV respectively.

Page 3 of 12

 REF NO. AU/IRS/SJ/332-2023-REV DT. 06.10.2023 (07.03.2023)




436

Preparation of Local Level CRZ Map for the Proposed Construction at Village Gavhan, Taluk2
:an l."eﬁ "ugn's';'gtwRa’gad. Maharashtra by Superimposing on Approved CZMP as pef CRZ

Preparation of Local Level CRZ Map for the
Proposed Construction at Village Gavhan,

Taluka Panvel, District Raigad, Maharashtra by
Superimposing on Approved CZMP a iha w2
Notification 2019

~C
<

(nq oy /‘ <y
a}(‘\),’, Xy
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1. INTRODUCTION

LAY ~
o
! i 7

The coastal zone is the area of interaction between la

3\

e i
s \f'{' 3-‘“‘;"‘/

~ coastal Zone of Maharashtra has a very high concentration of popu

with ecologically sensitive areas like mangroves. There is a spurt of

developmental activities arising from huge residential colon
in coastal zone. There is a need to

and tourism centres along the coast

Line (LTL) is identifi€
The Ministry of Environment, Forest & Climate Change has provided

guidelines for demarcation of High Tide Line in the CRZ Notification, 2019. As

per the guidelines, Cadastral (village) maps in 1:3960 or the nearest scale
shall be used as the base maps. HTL and LTL will be demarcated in the

cadastral map based on detailed physical verification using coastal
geomorphological signatures or features in accordance CZM Maps
REF NO. AU/NIRS/SJ/332-2023-REV DT. 06.10.2023 (07.03.2023) Page 4 of 12
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Preparation of Local Level CRZ Map for the Proposed Construction at Village Gavhan, Taluka
Panvel, District Raigad. Maharashira by Supenmposing on Approved CZMP as per CRZ
Notification 2019

ANNEXURE Il

PROJECT SITE SUPERIMPOSED ON APPROVED CZMP 2019

Source: Approved CZMP Map No. MH 74

"‘REF NO. AU/IRS/SJ/332-2023-REV DT. 06.10.2023 (07.03.2023) Page 11 of 12
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d Construction at Viilage Gavhan, Taluka

Preparation of Local Level CRZ Map for the Propcsec Co
Panvel District Raigad. Maharashtra by Supenmposing on Approved CZMP as per CRZ
L e

Notfication 2019

ANNEXURE IV

.y,

2 |
L=
o

SATELLITE IMAGERY OF PROJECT SITE&C‘:‘

B
/ ’ -
burzas T, (-3 Zal AP Fie, 04 e NI Lawr

Source: Google Earth
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REF NO. AU/IRS/SJI332-2023-REV DT. 06.10.2023 (07.03.2023)
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446 ®9,?,\u\1k ADpexure 5“‘

Minutes of the 170" Meeting of Maharashtra Coastal Zone Management
Authority held on 02" November, 2023

Item No.29: Proposed construction of Tirupati Ventakeswara Swami
Temple at plot no. 3, Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad
by Tirumala Tirupati Devasthanam

INTRODUCTION:

The Consultant presented the proposal before the Authority. The proposal is for
construction of Tirupati Ventakeswara Swami Temple on land bearing plot no. 3,
Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad. The plot area of project is 40,000
Sqm.

Earlier, the MCZMA in its 167™ meeting held on 23.5.2022 deliberated the
proposal, considering the CRZ Notification, 2011 and approved CZMP, 2011. In the
said meeting,

The PP has submitted the CRZ map in 1:4000 scale of the project site prepared
by IRS, Chennai as per approved CZMP under CRZ Notification, 2011.

Sr No. CRZ classification Area (Sqm)
1 CRZ IA ( 50 m mangrove buffer zone area) | 2748.18
2 CRZ IT 25656.58
3 Outside CRZ area 11595.70
Total 40000.46

MCZMA in its earlier 167™ meeting observed that the PP need to restrict the
proposed construction in Non CRZ area, as per approved CZMP, 2011. Expert
Members suggested that there shall not be impact on CRZ area, from
construction activities proposed in Non CRZ area.

As per decision taken in the said meeting, the MCZMA vide letter dated
26.05.2023 recommended the proposal for construction in Non CRZ area to
concern planning Authority from CRZ point of view subject to certain conditions

DELIBERATIONS:

Now, the PP has submitted the proposal as per CRZ Notification, 2019 and
approved CZMP, 2019. CZMPs under CRZ NOTIfICQTIOﬂ 2019 of the Raigad
Districts are approved by MoEF&CC, New D;lki’fagd b‘tnc%’;ég\z Notification, 2019

is applicable. /Q N &}\

0. ‘.‘“..a's'e‘-, \‘} i \

i

Member Secretary Chairperson
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Minutes of the 170" Meeting of Maharashtra Coastal Zone Management
Authority held on 028 November, 2023

Total plot area is 40000.46 sqm, Development on the said plot includes Main
Temple, Archaka Quarters, Pushkarni, Kalyanakatta, Alankara-Vahana-Ratha
Mandapam, Pilgrim Amenities, Office Building, Staff Quarters, Kalyana
Mandapam etc. Total construction area is 11299.37 sqm.

The Consultant during the meeting presented that entire development is proposed
in non CRZ area as per approved CZMP 2019.

PP has submitted CRZ map in 1:4000 scale prepared by IRS, Chennai (MoEF&CC
authorised agency) as per CRZ Notification, 2019. As per approved CZMP 2019,
the site falls partly under CRZ-IA (2748.18 sqm), CRZ-IT (7729.28 sqm) and

partly outside CRZ (29523.00 sqm)

During the meeting, the consultant presented that construction of temple is
proposed beyond CRZ area as per approved CZMP, 2019. However, Only
Garden/landscaping and Compound wall is proposed within 50 mangrove buffer
zone area. No mangrove cutting is involved in the project. Consultant presented
that compound wall will help in fencing / protection of mangroves. The Authority
instructed the PP to obtain the Mangrove Cell NoC for the said activity within 50
m mangrove buffer zone.

DECISION:

In the light of above, the Authority after deliberations decided to recommend
the proposal from CRZ point of view on Non CRZ portion subject to compliance of
following conditions:

1. CIDCO to ensure that construction is proposed in Non CRZ area strictly as

per approved CZMP under CRZ Notification, 2019

2. CIDCO to ensure that mangrove cutting is not allowed.

3. PP to obtain the Mangrove Cell NoC for the said activity within 50 m
mangrove buffer zone.

4. No construction is allowed in Mangroves or its 50 m buffer zone area,
without Hon'ble High Court permission.

5. Debris generated during the construction activity should not be dumped in
CRZ area. It should be ensured that debris is processed in a scientific
manner at a designated site.

6. There shall not be impact on CRZ area, from any activities proposed to be

carried out in Non CRZ area

7. All other required permission fr fﬁmy authorities should
be obtained before starting cqhsTr on aT the. sméﬁhall be ensured by
Urban Local Body. lir

L

Member Secretary Chairperson
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Tel. No. : 2202 9388 No. CRZ2022/CR263/TC4

E-mail : dirl.mev-mh@nic.in Office of the - =\ Epp <

Website: https://mczma.gov.in/ Maharashtra Coastal Zone Managdufént :{"'-3.',3;1‘;: T
S N

Authority, Environment & Climate
Department, 15% Floor, New Adminis FAR S
Building, Mantralaya, Mumbai- 400 032 ~~==Zoe"
Date: 20% November, 2023

To,

Tirumala Tirupati Devasthanam,
Flat no. 402, KCR Apartment,
Balaji Colony, Tirupati — 517501

Subject: Proposed construction of Tirupati Ventakeswara Swami Temple at plot
no. 3, Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad by Tirumala
Tirupati Devasthanam

The Maharashtra Coastal Zone Management Authority in its 170" meeting held on 02™
November, 2023 deliberated the proposal of construction of Tirupati Ventakeswara Swami
Temple at plot no. 3, Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad.

2. The Authority noted that the proposal is for construction of Tirupati Ventakeswara
Swami Temple on land bearing plot no. 3, Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad. The
plot area of project is 40,000 Sqm. Earlier, the MCZMA in its 167" meeting held on 23.5.2022
deliberated the proposal, considering the CRZ Notification, 2011 and approved CZMP, 2011. In
the said meeting, The PP has submitted the CRZ map in 1:4000 scale of the project site prepared
by IRS, Chennai as per approved CZMP under CRZ Notification, 2011.

Sr No. CRZ classification Area (Sqm)
1 CRZ IA ( 50 m mangrove buffer zone area) | 2748.18
2 CRZ 11 25656.58
3 : Outside CRZ area 11595.70
Total 40000.46

3 The Authority noted that the MCZMA in its earlier 167" meeting observed that the PP
need to restrict the proposed construction in Non CRZ area, as per approved CZMP, 2011. Expert
Members suggested that there shall not be impact on CRZ area, from construction activities
proposed in Non CRZ area. As per decision taken in the said meeting, the MCZMA vide letter
dated 26.05.2023 recommended the proposal for construction in Non CRZ area to concern
planning Authority from CRZ point of view subject to certain conditions

4, The Authority noted that now, the PP has submitted the proposal as per CRZ Notification,
2019 and approved CZMP, 2019. CZMPs under CRZ Notification, 2019 of the Raigad Districts
are approved by MoEF&CC, New Delhi and hence, CRZ Notification, 2019 is applicable. Total
plot area is 40000.46 sqm, Development on the said plot includes Main Temple, Archaka
Quarters, Pushkarni, Kalyanakatta, Alankara-Vahana-Ratha Mandapam, Pilgrim Amenities,
Office Building, Staff Quarters, Kalyana Mandapam etc. Total construction area is 11299.37
sqm.

5 The Consultant during the meeting presented that entire development is proposed in non
CRZ area as per approved CZMP 2019. PP has submitted CRZ map in 1:4000 scale prepared by
IRS, Chennai (MoEF&CC authorised agency) as per CRZ Notification, 2019. As per approved
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CZMP 2019, the site falls partly under CRZ-1A (2748.18 sqm), CRZ-II (7729.28 sqm) and partly
outside CRZ (29523.00 sqm)

6. The Authority noted that the during the meeting, the consultant presented that
construction of temple is proposed beyond CRZ area as per approved CZMP, 2019. However,
Only Garden/landscaping and Compound wall is proposed within 50 mangrove buffer zone area.
No mangrove cutting is involved in the project. Consultant presented that compound wall will
help in fencing / protection of mangroves. The Authority instructed the PP to obtain the
Mangrove Cell NoC for the said activity within 50 m mangrove buffer zone.

7o In the light of above, the Authority after deliberations decided to recommend the proposal
from CRZ point of view on Non CRZ portion subject to compliance of following conditions:

Specific Conditions:

i.  CIDCO to ensure that construction is proposed in Non CRZ area strictly as per approved
CZMP under CRZ Notification, 2019
ii.  CIDCO to ensure that mangrove cutting is not allowed.
iii. PP to obtain the Mangrove Cell NoC for the said activity within 50 m mangrove buffer
zone. .
iv.  No construction is allowed in Mangroves or its 50 m buffer zone area, without Hon’ble
High Court permission.
v.  Debris generated during the construction activity should not be dumped in CRZ area. It
should be ensured that debris is processed in a scientific manner at a designated site.
vi.  There shall not be impact on CRZ area, from any activities proposed to be carried out in
Non CRZ area
vii.  All other required permission from different statutory authorities should be obtained
before starting construction at the site shall be ensured by Urban Local Body.

General Conditions:

a) Construction Phase:
~i.  The solid waste generated should be properly collected and segregated. Dry/inert solid
- ., waste should be disposed of to the approved sites for land filling after recovering
£ e recyclable material.
"“'iif\"i"D%osal of muck, Construction spoils, including bituminous material during
co

\ * ruction phase should not create any adverse effect on the neighbouring
\ unities and be disposed taking the necessary precautions for general safety and
}ho'&i% aspects of people, only in the approved sites with the approval of competent

ﬁ.

$AE 11
z:ie

”
\
|
H

~ "% Jauthdrity.

""""" \ s{ azardous waste generated during construction phase should be disposed of as per

\.\0 \\.,__,/’ = 52& licable rules and norms with necessary approvals of the Maharashtra Pollution

(T o . Lontrol Board.

\\{%ﬂ%ﬁ/ Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be ensured.

v.  Arrangement shall be made that waste water and storm water do not get mixed.
vi.  Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.
vii.  Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor-based control.
viii.  The Energy Conservation Building code shall be strictly adhered to.
ix. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.
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Xx.  The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

xi.  Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality should be closely
monitored during construction phase. Adequate measures should be made to reduce
ambient air and noise level during construction phase, so as to conform to the stipulated
standards by CPCB/MPCB.

xii.  Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The hgjght ‘of. "*-\
stack of DG sets should be equal to the height needed for the combined capatutyfgf “:»"‘ N
proposed DG sets. Use low sulphur diesel is preferred. The location of the,»DG’ set may“"-~., G
be decided with in consultation with Maharashtra Pollution Control Boatd™, <

xiii.  Regular supervision of the above and other measures for monitoring shi)ufd‘bé in plabe i
all through the construction phase, so as to avoid disturbance to the sm@?mgs by: e e

) ’
separate environment cell /designated person. 1 o0 O
e\ S g
b) Operation Phase: \ V7 oS
i. Traffic congestion near the entry and exit points from the roads adjoining i ﬁgpq,se t;:‘;':"{':*; /
project site must be avoided. Parking should be fully internalized and no pub eF B

should be utilized.

¢) General MCZMA Conditions:
1. Incase of any change in project profile, the project would require fresh appraisal by the
MCZMA.
ii.  The MCZMA or any other competent authority, concemed planning authority may stipulate
any additional conditions subsequently, if deemed necessary.

iii. PP to submit an indemnity bond indemnifying the MCZMA from any legal
consequences.

iv.  The clearance accorded to the project under CRZ notification shall be valid for a period
of ten years from the date of issue of such clearance: Provided that the period of validity
of the CRZ clearance may be extended by a maximum period of one year, if an
applicable is made by the applicant within the period of validity of the CRZ Clearance
along with the recommendations of the Coastal Zone Management Authority concerned.

v.  The recommendation from CRZ point of view is being issued without prejudice to the
action initiated under EP Act or any court case pending in the court of law and it does
not mean that project proponent has not violated any environmental laws in the past and
whatever decision under EP Act or of the Hon'ble court will be binding on the project
proponent. Hence this recommendation does not give immunity to the project
proponent in the case filed against him, if any or action initiated under EP Act.

vi. PP has to strictly abide by the conditions stipulated by the MCZMA.

vii.  Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining MCZMA clearance.

viii.  No further Expansion or modifications, other than mentioned in the CRZ Notification,
2011 / 2019 and its amendments, shall be carried out without prior approval of the
MCZMA. In case of deviations or alterations in the project proposal from those
submitted to MCZMA for clearance, a fresh reference shall be made to the MCZMA as
applicable to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

ix.  This MCZMA clearance is issued subject to obtaining NOC from Forestry & Wild life
angle including clearance from the standing committee of the National Board for Wild
life as if applicable & this MCZMA clearance does not necessarily implies that Forestry
& Wild life clearance granted to the project which will be considered separately on



xi.

Xil.

xiii.

xiv.

XV,
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merit.

MCZMA reserves the right to cancel / revoke CRZ permission in case of any violation
of CRZ Notification, 2011 /2019 issued by the MoEF&CC, New Delhi amended from
time to time without prejudice to any liability on MCZMA.

The MCZMA clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent in the
case filed against him, if any or action initiated under EP Act.

This MCZMA Clearance is issued purely from an CRZ point of view without prejudice
to any court cases and all other applicable permissions / NoCs.

In case of submission of false document and non-compliance of stipulated conditions,
MCZMA will revoke or suspend the MCZMA Clearance without any intimation and
initiate appropriate legal action under Environment Protection Act, 1986.

The above stipulations would be enforced among others under the Water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (protection) Act, 1986 and rules there under, hazardous Wastes
(Management and Handling) Rules, 1989 and its amendments, the public liability
Insurance Act, 1991 and its amendments.

Any appeal against this MCZMA clearance shall lie with the National Green Tribunal
(Western Zone Beach, Pune) New Administrative building, 1% floor, D wind, Opposite
Council Hall, Pune, if prepared, within 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

Agenda item & minutes of the meeting is available on the website of MCZMA i.e.

http://mczma.gov.in.

/7

(Abhay Pimparkar)
Director, Environment & MS, MCZMA

Copy for information to:

1%

2:

PS (Environment) & Chairperson, (MCZMA), Environment & CC Department,
Room No. 217 (Annex), Mantralaya, Mumbai - 32.

Director (IA-IIT), Coastal Zone Regulation, Government of India, Ministry of
Environment, Forests & Climate Change, Indira Paryavaran bhavan, Jor Bagh Road,
New Delhi -.110 003

Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3
and 4% floor, Road No. 8, Sion Cir, opp. PVR Theater, Mumbai - 22

Managing Director, CIDCO, CIDCO Bhavan, CBD Belapur, Navi Mumbai —
400614

Municipal Commissioner, Navi Mumbai Municipal Corporation, Belapur,
CBD, Navi Mumbai

District Collector, Raigad, Near Police Line, Hirakot Lake, lele Chouwk, Alibag,
Dist. Raigad :
Select File-TC 4
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Item No.29: Proposed construction of Tirupati Ventakeswara Swami
Temple at plot no. 3, Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad
by Tirumala Tirupati Devasthanam

INTRODUCTION:

The Consultant presented the proposal before the Authority. The proposal is for
construction of Tirupati Ventakeswara Swami Temple on land bearing plot no. 3,
Sector 12, Ulwe Node, Tal. Panvel, Dist. Raigad. The plot area of project is 40,000
Sgqm.

Earlier, the MCZMA in its 167™ meeting held on 23.5.2022 deliberated the
proposal, considering the CRZ Notification, 2011 and approved CZMP, 2011. In the
said meeting,

The PP has submitted the CRZ map in 1:4000 scale of the project site prepared
by IRS, Chennai as per approved CZMP under CRZ Nofification, 2011.

Sr No. CRZ classification Area (Sgm)
1 CRZ IA ( 50 m mangrove buffer zone area) | 2748.18
2 CRZII 25656.58
3 Outside CRZ area 11595.70
Total 40000.46

MCZMA in its earlier 167™ meeting observed that the PP need to restrict the
proposed construction in Non CRZ area, as per approved CZMP, 2011. Expert
Members suggested that there shall not be impact on CRZ area, from
construction activities proposed in Non CRZ area.

As per decision taken in the said meeting, the MCZMA vide letter dated
26.05.2023 recommended the proposal for construction in Non CRZ area to
concern planning Authority from CRZ point of view subject to certain conditions

DELIBERATIONS:

Now, the PP has submitted the proposal as per CRZ Notification, 2019 and
approved CZMP, 2019. CZMPs under CRZ Notification, 2019 of the Raigad

is applicable.

a

Member Secretary ) \ !'%eg;, g\;ﬂgﬂ ) * ) Chairperson
)
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Total plot area is 40000.46 sqm, Development on the said plot includes Main
Temple, Archaka Quarters, Pushkarni, Kalyanakatta, Alankara-Vahana-Ratha
Mandapam, Pilgrim Amenities, Office Building, Staff Quarters, Kalyana
Mandapam etc. Total construction area is 11299.37 sqm.

The Consultant during the meeting presented that entire development is proposed
in non CRZ area as per approved CZMP 2019.

PP has submitted CRZ map in 1:4000 scale prepared by IRS, Chennai (MoEF&CC
authorised agency) as per CRZ Notification, 2019. As per approved CZMP 2019,
the site falls partly under CRZ-IA (2748.18 sqm), CRZ-II (7729.28 sqm) and
partly outside CRZ (29523.00 sqm)

During the meeting, the consultant presented that construction of temple is
proposed beyond CRZ area as per approved CZMP, 2019. However, Only
Garden/landscaping and Compound wall is proposed within 50 mangrove buffer
zone area. No mangrove cutting is involved in the project. Consultant presented
that compound wall will help in fencing / protection of mangroves. The Authority
instructed the PP to obtain the Mangrove Cell NoC for the said activity within 50
m mangrove buffer zone.

DECISION:

In the light of above, the Authority after deliberations decided to recommend
the proposal from CRZ point of view on Non CRZ portion subject to compliance of
following conditions:

1. CIDCO to ensure that construction is proposed in Non CRZ area strictly as

per approved CZMP under CRZ Notification, 2019

2. CIDCO to ensure that mangrove cutting is not allowed.

3. PP to obtain the Mangrove Cell NoC for the said activity within 50 m
mangrove buffer zone.

4. No construction is allowed in Mangroves or its 50 m buffer zone area,
without Hon'ble High Court permission.

5. Debris generated during the construction activity should not be dumped in
CRZ area. It should be ensured that debris is processed in a scientific
manher at a designated site.

6. There shall not be impact on CRZ area, from any activities proposed to be
carried out in Non CRZ area

7. All other required permission from di t statutory authorities should
be obtained before starting cgﬁi@ﬁ t s\ize shall be ensured by
Urban Local Body. S\ 4 ..A-"J\,\. ¥ N\

< o=\
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TR 4. €1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of 4lnd1a

I1.5.-31.Te.-31.-25112022-2405 60
CG-DL-E-25112022-240560

HATATT
EXTRAORDINARY
AT [I—aTe 3—39-"09 (ii)
PART II—Section 3—Sub-section (ii)

ST B ST 4 L ) td /
PUBLISHED BY AUTHORITY \@ MARR i
. 5266] 7% Reedl, Teeafaar, Fawax 24, 2022/TFHT 3, 1944
No. 5266] NEW DELHI, THURSDAY, NOVEMBER 24, 2022/AGRAHAYANA 3, 1944

TR, A I ey TREas Jed
g

TE fReett, 24 vy, 2022

FLAT. 5495(3).—FelT TIHE, WA & TIA, AATEEW, AR 2, @<-3, IU€e (i) #
Tt |17, 37(37), AT 18 SHadY, 2019 ST TG STTA=AT (39H 9 9997q aetd Az
ST SITARTEET, 2019 T AT §) ST HAIT TR &= 1 a8 Qs i & &9 § =ifva & o &
I & § ST 60 =TI L A FAaqm e, T 3% e a2 wiaae srfafaa g w ),

e, FET g & At Baaret srafa a7 aeEl X greg e AgliHeeTad & areaq
q Yeifermm < yrgtas i were g fAffmma S afaegEar, 2019 § Siaar daeal # 7 F
forg srema yTed g & S st arat F Arg-ar, Hese-| #i7 At V aEt | saftad st
HAECIAT TRITSTATS F T ToF T ST Tara TTfarsr a1 Tsa J3a & ae fafaaae st a5l
e T % o oKt #7 T F e, HIarse-IT &5 @ YEst I AT S T
T giaarst i ge 39, 797 genfaa adw ffREaa St sfeg=ar, 2011 ¥ 98 § Iuerey et 4=
(A% q<) ATAREAT F ST FT AT F 3T IFT IS B AN JET At H fAEra w4, arhE 9
S, 2011 T 8 =GR, 2011 F FATAT AT F WIEAT § Tg ¥ SUeed qT fAHITHT ST e,
2019 ¥ Suadt F st TTeriE FHErEt g Y@ Al F gard T ATHA HLAT AT @< 10.2 (jii) §
TATCHE HTL FHLAT AT &;

3, T AT SO T TTE<or 5 23 |1, 2021 & 9T 427 S | q7 Afqmw s
StfAg=T, 2019 § Home FL 6t Awriier £ g

7848 GI/2022 (1)
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ST, aFta<or (SXe) stfaf==aw, 1986 (1986 FT 29) #it &m=T 3 Hit IT-4TT (2) F GvE (v) ;R @
(xiv) TIT IT-GRT (3) F 1T Tf6q ST-GT (1) FRT Y& AREAT T TIAT Fh 3 TATGLT (HLET0T)
W, 1986 F A= 5 % I9-AFH (3) i ATATIA TF TTET ATATAAT HEAT 1.3 4547 (1), aE1E 1
TEEY, 2021 FIRT ARG & TSIA, STETLTLT, AW 2, G 3, IuE< (i) ¥ wHrioa v 7€ ff, s s
FFAGEAT Arafdee T H ITAIT STAAT FHl ITAsT FAC A T q@ ¥ 60 AT Fit srafy F g,
IO TATET I aTel T SARAT & St i gama st fFg 7 ;

ST, & SAfeeEaT it Tfaat 1 994, 2021 F¥ ST=aT * e Suetsy w2 T of;

AR, FHT R G UL IRAGT T AAG=AT & Tgea< § I anafat i qAmar
TIAT FA & fow us e afufa &1 weq o @ g;

T, ¥ faQus afafa i Ferier o g sfeafaa s afeg=@T F Jogae & areg a9t
AT 3R GATAT TR Foi T TR R 999F &7 § fa= w2 forgm 4w g;

AQ: AT DT FLHE TATGLO0 (HeA0r) Aferfaas, 1986 (1986 T 29) H 4T 3 T IT-2mr (1)
ST IT-GTT (2) F @ (v) FIT I&cd ARAT w1 TR F:4d g0, 9L.ELA. 37(31), ardg 18 s=ad, 2019
ST THIAT IFq T FAfawa s stfeegae, 2019 § Ao deres FTdt g, sraidq-

IFA AT |-

F) TT5H, U9 5.1.2 ¥, G (xix) F qeaTq At @< siaq:enfUa B s,
AT~

“(xx) TT-ATAYT AT % IO I TS ST et Saamret (raiq Arafe) F1 areamorar
ToTfoq f3aT Sroa:

T, 3 AT § TS AT, HIAGA o A1 b I T=ATAT § T5F TR,
@) T 7 ¥, -9 (i) F T 9= Aot s9-8r T s, st -

“(ii) Hemre-l T Herse-lV oaen ® Refefaa saet # gesy, de=ifea a9
fasrTaTcH FRFATT AT TRASATSH, ST 39 STfeE=aT % oqar A ar s 8, %
qae # gafaq JET ST TaeT Iy f7 Aqear & AT 9% Feld T gIRT aeiy
fafawe St et & forg wrdars €t S, st -

Hr-aie, TizAd, WWH@%%H&Q@ afz)

o gz gatera adiT S ST IFaeaor g7 Frears §Y st
(M JT8H-
i T8 () §, @ (3.) F v w Aefata @ g s, sEtq-

“2.) FRT THPR FRT AMNHTT TSR g ge6tdd adw & F fou o
QO T8 Taad Fg g aur-ffRftde, w=édua, wwdue s afifRafada
,,-»"{:v.'.""j;“\\_ Y Y HAGANNT ST & HHIHT A1 TIET FLJ g 1:4000 Tt | 787 BfTa= sier
e b /;;, wﬁaéwﬁmwél
o - X 3 ”

gtaRer guTETa Agier sefie sfeegEaT, 2006 "Ear #1.oam 1533 (3),
ariE 14 ffawy, 2006 e A areft afEsrat i selwadt & forg
TEF ST T IIFAEH0r rq=t fArwriert &r waen 9of “f s Soft <@ i
TRASATE g FA1T T AT ST TG00 FaTand fHefor grider v
FATIT FEM qTF T FaTETa [Heieor sfemg=Er, 2006 F sfia uw
Tad WA YT it ST Tl
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(@ TET S TEET T, 5 AT F 70 7 % -4 (i) § woheg
TREATSATAT AT FAFATIL FT GIEFL, ST TEATSATA AT FAFATT & forg
FET AL A AT FAwrient sy waw S gatewer gETaT Mt

FfEg=AT, 2006 H T TG 5, (g I8 SATALAT 37 9T A0 BT & A A
Hremsre-| a1 Hersre-IV &=t 7 fRaa g1

() ST RIS AT FEFATI ST TG0 FHTET et srfeg=m, 2006 &
AR TGl &, g B 9x 75 fag=er g gt & aur T Hersre-l 4T
Hremwsre-ll &=t § Ruq € A1 I TRASHTSH AT FHEAFATAL, ST 7 ATEg=AT
& 97 7 % I9-07 (i) ¥ gaE g, F g9g H q4fyq aT S e yrier
FIT TRATSET TEdTEa & Ul TaqTd 916 g1 & 915 At % fiaw w5 & fog
fa=me f3RaT straem

feoqur ¢ oIy ST AW AT TR T stwar TrHiaE staaT HReT Wegedr § ged)
gt o gefaa adt At srfeamat & gag § ST g9 g qateq
TET ST Taer ATfersr & fRrerfier F e a¥ &7 Affaa= S srmafy srean
T w5 I8 F7 F e @t f STt s gwd F afased o a8
g ST Heeste-| sraar Hrersre-1 # fuq § sraar 80 7 % 39 42 (i) ¥ goftag
& 3% g, T ae e ST A9y & sraegaar g

(F) TT10H, -
(i) S 87 10.2 ®, @2 (jii) & Tam X fReferfaa g & Tar smu st -

“(iii) FT.3M. 1242(37) qIE 8 ATH, 2019 T AfAgA wHiFd fiw
TEET ASHTG, AHGT AT sea i Raam § gie goaygt 98 7= 0
AIAST UH Tt 201 & forg Safera st a1 9 TsF Gt gIRT aA i
ST 3R Feald S H Teqd A AT 3T ThEd dT ydue
TS TAE A T S0 ATAGAAT F IS AR Agl gl AT a7
faffgee s stfag=eT, 2011 @& r 1. e 19 (), a9 6 S a,
2011 F IUSET F ATHI, TEF ST Ta&T TISHT AR] grel I

(i) ST 9T 10.3 F ge=Ta Awferfaa s &= 1 iz o s,
AT -
“10.4 T R S &= 3 T Agsil Y g ST - ara s
TET & F F FHIET G SAqesarg &7 F $fiaw Fae {7 qefiefiga
end ZET AT(eId TUITeAT & ¥ TG T g1 ST T FEHE AT &/
‘?';; F I ST R A A F X A gew F R g By aw

/
s b F AL Srfrr wwart it e i s ot F srerdi
/TN i s e Rl R e o Rfafe et ¥ v A e
/’,‘QP / f ngmmmmﬁmmaﬁéaﬁ?ﬁmﬁ%ﬁmww
& =1 [,:»:;W | L
(2 f R baj } i
C\ ¢ : /,f ] [T.5. 19-112/2013-35T-Il (T18)]
\(::‘a AY :?4;' i /S X < 5
‘o \‘Q.\. 028/ : ::7/ T, F(d FATL AT, 677 af=g
P a S :.,"‘./"
NFaparbs

feoqur: o srfamEeT W F TorA, ST, 9w 2, @ 3, 99 @9 (i) ¥ #rar 37(x)  are 18
STHa<, 2019 ZIRT THITAT it T2 ofF Sfi< ifaw a7 .31, 4886(3F) aT4@ 26 794, 2021 g
gerrtera faam T am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 24th November, 2022

S.0. 5495(E).—Whereas the Central Government by the notification published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), number G.S.R. 37(E), dated the 18" January 2019 (hereinafter
referred to as the Coastal Regulation Zone notification, 2019), declared certain coastal stretches as Coastal Regulation
Zone and restrictions were imposed on the setting up and expansion of industries, operations and processes in the said
Zone;

And whereas, the Central Government have received representations from different stakeholders viz. the
State Governments and Ministry of Petroleum and Natural Gas through Director General of Hydrocarbon for making
certain amendments in Coastal Regulation Zone notification, 2019, inter-alia, for delegating the powers of giving
Coastal Regulation Zone clearance to the State Coastal Zone Management Authorities or State Governments for small
infrastructure projects located in CRZ-I and CRZ-IV areas, exempting exploratory drilling and associated facilities
thereto except CRZ-IA areas, including the provision of temporary beach shacks as already available in Coastal
Regulation Zone notification, 2011 as amended and expanding the said provision to all coastal states, allowing
removal of sand bars by traditional communities under the provisions of the Coastal Regulation Zone notification,
2019 as already available through Office Memorandum dated the 9™ June, 2011 and the 8" November, 2011 and
making factual correction in clause 10.2 (iii);

And whereas, the National Coastal Zone Management Authority in its 42" meeting held on the 23 March,
2021 has recommended making amendments to the Coastal Regulation Zone notification, 2019;

And, whereas, a draft notification, required under sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 and in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published in
the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number S.0.4547(E), dated the 1°
November, 2021 inviting objections and suggestions from all persons likely to be affected thereby within a period of
sixty days from the date on which copies of the Gazette containing the said notification were made available to the
public;

And whereas, copies of the said notification were made available to the public on the 1% November, 2021;

And whereas, the Central Government has constituted an Expert Committee to examine the objections and
suggestions received in response to the above-mentioned draft notification;

And whereas, the recommendations of the said Expert Committee and all objections and suggestions received
in response to the above-mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the
following amendment in the said Coastal Regulation Zone notification, 2019, published vide G.S.R. 37(E), dated the

mx“‘q"uaryQ.ow namely: -

‘i th rdnotlﬁcatlon —
Hloseg
‘(a') ig i‘ragraph 5, in sub-paragraph 5.1.2, after clause (xix), the following clause shall be inserted

\ “ﬁ:l?n ly:-

5 “{xx)« Purely temporary and seasonal structures (e.g. shacks) customarily put up during non-
f mon;oon months:

¥

Pr6v1ded that the facilities available in these structures shall remain non-operational during

> monsoon months.”

.’\’

- ' .*'.

e (b) in paragraph 7, for sub-paragraph (ii) the following sub-paragraph shall be substituted, namely: —
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“(ii) All development activities or projects in CRZ-I and CRZ-IV areas, which are regulated or
permissible as per this notification, shall be dealt with by the Central Government for Coastal
Regulation Zone clearance, based on the recommendation of the concerned Coastal Zone

Management Authority with the following exceptions, namely: — .

g ty g p y: : /"‘ “‘;‘ ;"‘"{ #’\\
Stand-alone jetties, Salt works, Slipways, Temporary structures and Erosion Coﬂtrol%gsures*(hke a I3 \
Bunds, Seawall, Groynes, Breakwaters, Submerged reef, Sand nourishment, ete}‘v“ o/ ™ .“W

patel \

which shall be dealt by concerned Coastal Zone Management Authority.”; ." %"E w
& 'jf’,' ] :
(c) inparagraph 8, — , ! _:v
?,,.“ \ vy .' % '? S

(i)  in sub-paragraph (i), for clause (), the following clause shall be substltuted’ qa”plely — L YO L

\ ey N T T

« )"

“(e) Coastal Regulation Zone map in 1:4000 scale, drawn up by the agencies ?ﬂentlﬁed by the :
Central Government using the demarcation of the HTL, LTL and ecologically semtﬁ\ﬁe; p'r;éi@ s i, i
specified by National Centre for Sustainable Coastal Management for the concerned “cvastal

.

area.”;

(ii) in sub-paragraph (ii), for clauses (a), (b) and (c), the following clauses shall be substituted,
namely: —

‘(a) For the projects or activities also attracting the Environment Impact Assessment Notification,
2006 number S.0. 1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority
shall forward its recommendations to the Central Government or State Environment Impact
Assessment Authority for Category “A” and Category “B” projects respectively, to enable a
composite clearance under the Environment Impact Assessment Notification, 2006.

(b) Coastal Zone Management Authority shall forward its recommendations to the Central
Government for the projects or activities not covered in the Environment Impact Assessment
Notification, 2006, but attracting this Notification and located in CRZ-I or CRZ-IV areas, except
in respect of those projects or activities listed in sub-paragraph (ii) of paragraph 7 of this
notification.

(c) Projects or activities not covered in the Environment Impact Assessment Notification, 2006,
but attracting this Notification and located in CRZ-II or CRZ-III areas or those projects or
activities listed in sub-paragraph (ii) of paragraph 7 of this notification, shall be considered for
clearance by the concerned Coastal Zone Management Authority within sixty days of the receipt
of the complete proposal from the proponent.

Note: All construction activities related to projects of the Department of Atomic Energy or related to
National Defence or Strategic or Security importance shall be dealt with by the Central Government
for Coastal Regulation Zone clearance or composite clearance, as the case may be, based on the
recommendation of the concerned Coastal Zone Management Authority, except those located in
CRZ-1I or CRZ-III or listed in sub-paragraph (ii) of paragraph 7 and requiring only Coastal
Regulation Zone clearance.’;

(d) in paragraph 10, —
(i)  in sub-paragraph 10.2, for clause (iii), the following clause shall be substituted, namely:-

“(iii) Integrated Island Management Plans, as applicable to smaller islands in Lakshadweep and
Andaman and Nicobar by notification vide number S.0.1242 (E), dated the 8" March, 2019, shall
be formulated by respective State Governments or the Union territory Administration for all
such islands and submitted to the Central Government and till the Integrated Island Management
Plans are framed, provisions of this notification shall not apply -and the Coastal Zone
Management Plan as per provisions of Coastal Regulation Zone notification, 2011 number
S.0.19(E), dated the 6™ January, 2011, shall continue to apply.” ;
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(ii)  after sub-paragraph 10.3, the following sub-paragraph shall be inserted, namely:—

“10.4. Removal of sand bars in Coastal Regulation Zone.- The sand bars in the intertidal areas
shall be removed by traditional coastal communities only through a non-mechanised manual
method. The State Governments and Union territory Administration may permit such removal of
sand in the specified time period in a particular area along with a specific quantity subject to
conditions such as registration of local community persons permitted to remove the sand
manually and shall be renewed on yearly basis.”.

[F.No. 19-112/2013-IA III(pt)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide number G.S.R. 37(E), dated the 18™ January, 2019 and last amended, vide S.O.
4886(E), dated the 26™ November, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. wumosmmunvesn Swsee=s
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N F.No. IA3-12/1/2022-1A.111
Sl R Government of India
¢ it M{nj,stfy of Environment, Forest and Climate Change
/ MISS MO Dasar\ IA-lll Section (CRZ)

LA Y

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110003
Dated: 29" November, 2022

OFFICE MEMORANDUM

Subject: Procedure for Clearance of Permissible Activities as per the CRZ
Notification, 2019 / ICRZ Notification, 2019 -regarding.

The Ministry issued the Coastal Regulation Zone (CRZ) Notification, 2019 on 18"
January, 2019 and the Island Coastal Regulation Zone (ICRZ) Notification, 2019
on 8" March, 2019 in supersession of the CRZ Notification, 2011 and the IPZ
Notification, 2011 respectively. The Ministry specified the procedure for CRZ clearance
as per the CRZ/ IPZ Notification, 2011 vide Office Memorandum dated 26™ April, 2022.
The Ministry has also rolled out a fully computerised PARIVESH portal for application,
appraisal and approval of projects requiring various clearances at the State and Central
level. Therefore, in order to remove redundancy and bring in greater clarity in delegation
of powers as per the provisions of the CRZ / ICRZ Notification, 2019, the following
procedure shall be followed henceforth for appraisal and approval of projects requiring
CRZ or combined Environmental Clearance (EC) and CRZ clearances under the said
notifications.

2 The procedure for clearance of permissible activities as per the CRZ Notification,
2019 and ICRZ Notification, 2019 shall be as under:-

(D). The project proponents shall apply on PARIVESH portal (https://parivesh.nic.in/)
along with the following set of documents for seeking prior clearance under the CRZ /
ICRZ Notification, 2019 to the concerned State or the Union Territory Coastal Zone
Management Authority (CZMA):-

a. Project summary details as per Annexure-V to the notification.

b. Rapid Environment Impact Assessment (EIA) Report including marine and
terrestrial component, as applicable, except for building construction projects or
housing schemes.

c. Comprehensive EIA with cumulative studies for projects, (except for building
construction projects or housing schemes with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification, 2006) if located in
low and medium eroding stretches, as per the CZMP to this notification.

d. Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification, 2006.

e. CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the
Ministry using the demarcation of the HTL or LTL, as carried out by NCSCM.

f. Project layout superimposed on the CRZ map duly indicating the project boundaries
and the CRZ category of the project location as per the approved CZMP under this

notification.
g. The CRZ map normally covering 7 km radius around the project site also indicating
the CRZ-1, II, lll and IV areas including other notified ecologically sensitive areas.

S

Page 1 of 6



h.

(ii).

461

‘Consent to Establish” or No Objection Certificate from the concerned State
Pollution Control Board or Union territory Pollution Control Committee for the
projects involving treated discharge of industrial effluents and sewage, and in case
prior consent of Pollution Control Board or Pollution Control Committee is not
obtained, the same shall be ensured by the proponent before the start of the
construction activity of the project, following the clearance under this notification.

The concerned State / Union Territo

ry Coastal Zone Management Authority

(CZMA) shall examine the above documents in accordance with the approved Coastal
Zone Management Plan (CZMP) / Island Coastal Regulation Zone (ICRZ) Plans or
Integrated Islands Management Plan (IIMP) in accordance with the procedure laid down
and make recommendations as per the provisions of CRZ Notification, 2019 / ICRZ
Notification, 2019, clearly specifying the permissibility, section / clause of the notification
permitting the project / activity, to the concerned authority as under :-

S. | Scenario as per the CRZ Approving
No| Notification, 2019 LR AT Riocedure
Projects requiring only CRZ clearance
(a). All development activities
or projects in CRZ-l and
CRZ-IV areas except those
mentioned at S. No. 2(a)
below.
: R Application at CZMA by
(b). All construction activities the PP:
related to  projects of
Department of Atomic Energy !
or National Defence or :
Strategic or Security ReCOmmendation of CZMA,
importance, except those 1
mentioned at S. No. 2(a) and| Standalone Ministry | Application  in  the
2 (b) below. CRZ Ministry:
4

(c). Projects in CRZ -l and
lll, which also traverse
through CRZ-l or CRZ-IV or
both.

(d). Construction of sewage
treatment plants in CRZ-| for
the purpose of treating the(
sewage from the municipal

—

area of Greater Mumbai.

Recommendation of EAC
(CRZ);

!}
Clearance by the Ministry

~ €
A g I

located in CRZ-l and CRZ -
V.

(b) Permissible and regulated
activities which fall purely in

CRZ-1l and CRZ-ll areas.

(a). Stand-alone jetties, Salt|\#, ‘\5‘3-3'203‘9/ m{,,

works, Slipways, Temporary| \- On e ‘l: o/

structures  and Erosion NS & HASA

Control Measures (like Bunds, R i

Seawall, Groynes, Apphcgt!on at CZMA by
Breakwaters, Submerged | o the PP;

reef, Sand nourishment, etc.) CRZ CZMA !

Clearance by the CZMA

Y-
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(c) All construction activities
related to  projects of
Department of Atomic Energy
or National Defence or
Strategic or Security
importance  mentioned at
S.No. 2(a) and 2 (b).

Application at CZMA by

the PP;
Building and construction

projects located in CRZ area, State/UT ; ;
3 |which is not attracting the Sta(n:?qazlone Planning Rlecommendatlon oRCi:
provisions of the EIA Authority
Notification, 2008. Approval by Concerned
: State’s or UT's
Planning Authorities
Application at concerned
Self-dwelling units up to a Local Authority by the
4 [total built up area of 300 Standalone Local B2k
sq.mts. CRZ Authority | |
Approval by the Local
IAuthority
Projects requiring CRZ clearance an;l/af 0 fnwroﬁmerﬁal Clearance (EC) as per the
EIA Notification, 2006 N ?~ #" ‘>'\

N “Applxcataon at CZMA by

(a) Any project located in
CRZ area that requires EC
under Category ‘A’.

‘ ;:‘sﬁeoommendation of
{;‘j’,@ZMA;

: Application for EC+CRZ
at concerned Sector of

- Combined i the If\ Division  of

(b) All construction activities | EC & CRZ Y | Ministry;

related to projects of !

Department  of  Atomic Comments of CRZ

Energy or National Defence Sector in the Ministry;

or Strategic or Security |

importance that requires EC Recommendation of Sectoral

under Category '‘B". EAC for EC + CRZ;
Clearance (Combined) by
Ministry (EC+CRZ)
Application at CZMA by

Any project located in CRZ the PP;

area that requires EC under !

Category ~ ‘B',  except Recommendation of

construction activities related Combined

CZMA,;
6o projects of Department of | EC & CRZ SEL :
Atomic Energy or National ! SEily '
Defence or Strategic or Application ~ in  the
Security importance. concerned SEIAA;

|
v

B
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Recommendation of
SEAC for EC&CRZ:

!

Clearance by SEIAA
(EC&CRZ)

Special dispensation given to the Island areas, Municipal limits of Greater Mumbai and
Critical Vulnerable Coastal Areas, not falling in the above categories shall be as specified
in the Notification.

(Refer clause 4, 5, 7, 8 and 10 of the CRZ Notification, 2019)

S. | Scenario as per the ICRZ Approving
No | Notification, 2019 Clearance |, P00 pgceture
Projects requiring only ICRZ clearance
(a). All development
activities or projects i Taat
ICRZ- and ICRZIV areas Sl S by
except those mentioned at ;
Para 2(a) below. !
(b). All construction Recommendation of CZMA:
activities related to projects !
of Department of Atomic Application in the
1 | Energy or National Defence | Standalone Ministry | Ministry;
or Strategic or Security ICRZ !
importance, except those :
mentioned at S.No. 2(a) Recommenf:iat;on of
and 2(b) below. EACIERZ),
(c).  Projects in ICRZ —II !
and Illl, which are also Clearance by the
traversing through ICRZ-I Ministry
or ICRZ-IV or both.

(a). Stand-alone jetties, Salt
works, Slipways, Temporary
structures and  Erosion |
Control  Measures  (like
Bunds, Seawall, Groynes,
Breakwaters, Submerged
reef, Sand nourishment,
etc.) located in ICRZ-l and
ICRZ V.

L
i
3

i 3

AR
i
:
5

Application at CZMA by

the PP;

(b). Permissible and
2 regulated activities which Sta'rgsg L= CZNMA 1

fall purely in ICRZ-Il and
ICRZ-ll areas. Clearance by the CZMA

(c). All construction
activities related to projects
of Department of Atomic
Energy or National
Defence or Strategic or

Security importance
mentioned at S.No. 2(a)
and 2(b).

3
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Building and construction

Application at CZMA by
the PP;

projects located in ICRZ State/UT dati f CZMA:
3|area, which is not Stalrgslzo e Planning Riecommen et :
attracting the provisions of Authority
the EIA Notification, 2006. Cg?sfo"a‘ by Concerned
Planning Authorities
Application at concerned
Self-dwelling units up to a Local Authority by the
7 total built up area of 300 | Standalone Local | PP;
sg.mis. ICRZ Authority il

Approval by the Local
Authority

Projects requiring ICRZ clearance and also Environmental Clearance (EC) as per

the EIA Notification, 2006

(a) Any project located in
ICRZ area that requires EC
under Category ‘A’

Application at CZMA by
the PP;

}
Recommendation
CZMA;

}
Application for EC+CRZ
at concerned Sector of

of

() Al construction mﬁistr"?‘ Division  of
5 activities related to projects | Combined Minist Y.
of Department of Atomic | EC & ICRZ el
Energy or  National Comments  of  CRZ
Defence or Strategic or e Sector in the Ministry;
Security importance that | em | 4 o |
2 k) "% »
requires EG under | # ¥ - A
Category ‘B’ e, ‘ ' \ | Recommendation of
4| Sectoral EAC for EC +
Y lCeRZ
\ & ' £ l
\© /X i Clearance (Combined)
../ | by Ministry (EC+CRZ)
/| Application at CZMA by
the PP;
!
Any project located in ICRZ Recommendation of
area that requires EC CZMA;
under Category ‘B’, except !
all construction activities 2 R :
. Combined Application in the
6 [related to projects of SEIAA :
Department of  Atomic EC & ICRZ concerned SEIAA;
Energy  or  National |
Defence or Strategic or Recommendation of
Security importance SEAC for EC&CRZ;
!
Clearance by SEIAA
(EC&CRZ)

(Refer clause 4, 6, 7 and 8 of the ICRZ Notification, 2019)

S
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31 The State / UT CZMA shall forward its recommendation on the permissible
activities as per the CRZ Notification, 2019 / ICRZ Notification, 2019 to the concerned
authorities, clearly mentioning the CRZ area in which the project is located / passing
through, section / clause under which the activity is permissible, conditions if any, and
along with all the statutory documents as mentioned in para 2(i) above.

4. In case, the CZMA desires to consider an activity which is not explicitly
mentioned in the notification or not permissible, such recommendations shall be
forwarded with detailed justification to the Ministry for consideration.

5 In case the Coastal Zone Management Authorities (CZMA) are not in existence
due to delay in their reconstitution or any other reasons, then it shall be responsibility of
the Department of Environment in the State Government or Union Territory
Administration, for providing comments and recommendation to the proposals in terms
of the provisions of the said notification, to the concerned authority, as the case may be.

6. The Category A projects requiring comments of the CRZ Sector shall be
forwarded along with all the statutory documents as mentioned in para 2(i) before
consideration of the project by the Sectoral EACs. The Sectoral EAC shall appraise the
project for composite EC and CRZ clearance based on the comments of the CRZ
Sector and CZMA recommendations. In case, the Sectoral EAC is same for appraisal of
the projects for both EC and CRZ clearance, the comments of the CRZ sector need not
be required.

74 This issues with the approval of the Competent Authority. 2 E

(Dr. H. Kharkwal)
Scientist ‘E’ (CRZ)

To
The Principal Secretary, Environment Department of Coastal State's / UT's.
The Chairman, SEIAA of Coastal State's / UT's.

The Chairman, SEAC of Coastal State's / UT's.

The Chairman, SCZMA / UTCZMA.

The Member Secretary, SCZMA / UTCZMA.

The Chairman, EAC’s (MoEFCC).

The Director (IA-Policy) /The Director (PARIVESH / CPC), MoEFC‘.
The Member Secretary, All EAC (IA-Division), McEFCC £ o

O0p L0 O BB HO0 AN s

Copy to:

PS to MEF / PS to MoS (EF&CC)

PPS to Secretary, EFCC

PPS to DGF&SS

PPS to AS(TK) / PPS to AS(RS) / PPS to AS (NPG)

Sr. PPS to JS(SKB), PPS to JS(NKS) /JS(SM) / JS(NP) /
All Officers of IA Division

Technical Director (NIC)

NIC / IT for uploading on Website

GOESNECDEOT S B0 AR 2

(Dr. H. Kharkwal)
Scientist ‘E’ (CRZ)
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